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12.44 hrs.

p a y m en t o f  b o n u s  (AMEND-
MENT) BILL— cOTitd.

MR. SPEAKER: We shall now take 
up further consideration of the Pay- 
nient of Bonus (Amendment) Bill, 
^ e r e  are a large number of persons 

, who want to speak. So, Shri Saugata 
®0y may kindly be brief.

Sh r i  s a u g a t a  ROY CBarrack-
POre): I am speaking from cur party’s 
time only. While speaking yesterday, 
I had occasion to congratulate the 
bon. Minister for bringing forward

Ihe Ordinance. I shall not repeat 
what I said then but in order to pre-
serve continuity. I shall recapitulate 
one or two points. I mentioned that 
along with other workers, Railways, 
Ordinance factories, P & T and CPWD 
should also be considered industrial 
workers and should be paid bonus. I 
also objected to the amendment under 
which section 34(3) had been deleted. 
And the employees’ right for a rego- 
tiated settlement in excess of am-
ounts calculated from the allocable 
surplus—that is gone. I also sought 
for the right of the employees and the 
warkers to ask for the accounts cf the 
Company in case they were not sat-
isfied with the Balance Sheets that 
were provided by the Company. The 
point is that the Minister has done 
a very good thing by this re.storation 
ef bonus, which was a right eorned 
by the workers after a long and tre-
mendous struggle. But aS I said, 
the Minister in spite of restoring 
lionus, has not been full hearted in 
his approach because the Janata 
Party manifesto had pointed out that 
bonus should be a deferred wage. 
But nowhere either in the Minister's 
speech or in the statement of Ob-
jects and resons of the Bill, has it 
keen mentioned that bonus is a de-
ferred wage. I am saying this be-
cause if bonus is really to be a de-
ferred wage, then bonus should be-
come the first charge on the company 
along with salaries and wages which 
are not given after calculating the 
allocable surplus on the profit shar-
ing basis. I want to press this fur-
ther because when the original pay-
ment of Bonus Act came in 1965, at 
that time, the concept of deferred 
wage was not there. It was conceded 
that Bonus will be given to workers 
as part of the share of the profits 
•f the undertakings and at that time 
it was also conceded that bonus was 
meant mainly for private sector in-
dustrial undertakings. So, the 
whole Bonus Act, which was origi- 
naly promulgated in 1965 and to 
which subsequent modiflcatiors and 
amendments were made. Is based on 
an entirely wrong presumption. After 
the Bonus Commission came out with



235 Payment of Bonus DECEMBER 7, 1977 (Am ’tdt.) Bill 236

[Shri Saugata Roy] 
a report that Bonus should be a de-
ferred wage, it is necessary in this 
context to review the whole Bonus 
Act and to thoroughly overhaul it and 
give another term for Bonus. At 
present there is Section 32 in the ori-
ginal Act, which has not been, exclu-
ded by the present aonendment put 
forward by the Minister. That Sec-
tion gives a large no. of organisations 
exemption from payment of bonus, 
like local bodies, corporations and mu-
nicipalities and some corporations of 
the Central Gtovernment. You will be 
surprised to hear that even workers 
working under Building Contractors 
are excluded from the payment of 
baius because of the existence of this 
Section. I would request the Minis-
ter not only not to end with 
this patch work which he has 
done in restoration of bonus but 
also to consider overhauling the Bonus 
Law so that the concept of deferred 
wage to worker is introduced and in-
corporated in the whole scheme of 
things and it becomes a basic right 
of the workers.

As I said yesterday, inspite of the 
restoration of bonus and inspite of 
the atmosphere of relief that has per-
vaded the working class, a lurking 
fear is there that this bonus restorat-
ion has been done only for this year 
in order to fulfill some of the election 
pledges of the Janata Party. As I 
said, now the Government has 
appointed a Commission with a for-
mer bureaucrat, Mr. Bhoothalingam 
as the Chairman of the Commission 
on National Wage Policy. Our fear 
and the fear of the working class is 
that under the guise of this Commis-
sion, an attempt is being made to 
take away the right of bonus from the 
workers, which was originally given 
to them after long struggle and after 
the recommendation of the Bonus 
Commission. It has not been made 
clear that what the national Wages 
Commission is actually meant to do. 
But, if I remember right, the Prime 
Minister had said recently that Rail-
way Workers’ bonus can only be con-
sidered after the report of the Com-
mission National Wage Policy

is submitted. This means, the whole 
scheme of things is being postponed 
and the Commission on National 
Wage Policy is being given time so 
that ultimately the right of the wor-
kers is taken away. I want to ask , 
the Mmister why was it necessary to 
appoint a former bureaucrat, against 
whom a lot of allegations had been 
made on the floor of this Parliament 
as the head of the Commission on Na-
tional Wage Policy. There are many 
leaders, respected trade union leaders 
in the Janata Party itself who can 
head that Commission and who can 
look after the National Wage Policy. 
But the present goverrmients seems 
to be interested in appointing as 
heads of commissions only retired 
bureaucrats against whom a lot of 
allegations have been made. Apart 
from Mr. Bhoothalingam, the notori- * 
ous former Governor of West Ben-
gal, Shri Dharam Vira has been made 
the Chairman of the Police Commis-
sion. I do not understand the sweet-
ness of the Janata Party towards for-
mer bureaucrats who have been 
thoroughly discredited. I am fully 
convinced about the Labour Minister’s 
good intentions. But he is under 
great pressure. It was with great 
difliculty that he got the new amend-
ment passed. Again the same pres-
sure is being brought on him to post-
pone the decision on bonus and to 
take away the r ig h ts  of the workers.
I can only say that the workers in . 
the country are very restive today. I 
have already brought it to the notice 
of the Labour Minister that there 
have been more strikes this year than 
in any year preceding the cmergenry. 
There is total industrial unrest in this 
country, which is often taking violent 
form-; as in Ghaziabad, Kanpur and 
many other places. In West Bengal, 
we were the pioneers of violent acti-
vities on the trade union front, but 
it seems the people of Mahara.shlra and 
other States have overtaken us. 
These are the signs of danger whichj 
the Labour Minister must take note 
of. That is why a total review of the 
labour situation is called for. This 
situation has arisen because the 
Janata Party promised lot of things to
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the industrial working class, but be-
cause of different pressures, pushes 
and pulls, they are not able to fulfil 
those promises. That is why labour 
in this country is restive. I heard 
the Labour Minister’s speech restor-
ing the right of the workers to bonus. 
After saying that section 83 has been 
included again, he said there is still 
clause 36 which applies and wih^ih 
gives exemption to certain companies 
under certain situations from pay-
ment of bonus. A few days later, all 
the big jute mill-owners met the West 
Bengal Chief Minister and sent repre-
sentations to the Central Ministers 
-saying, “We are all sick. We cannot 
pay bonus” . There was a strike in 
the jute mills and today 6 jute mills 
are lying closed. One of them be-
longs to the Bird and Co. who de-
clared a lock out just to deprive the 
workers, the bonus due to them.

Everybody appreciates the action 
of the Labour Minister in restoring 
bonus. But he should declare cate- 
j;orically that the government has no 
intention of going back on the policy. 
He sh ou ld  categorically state what the 
policy of the government i.s about 
paying bonus to the railways, De-
fence employees and P&T employees. 
He should also state whether the 
Bhoothalingam Committee has the 
power to lake away the right of bonus 
from the worker.^. He should also
make clear what forum he proposes
to tako resourse to discuss the in-
dustrial unrest in the country.

With these words, 1 support the 
Bill.
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“These surpluses should not be 
thrown away by way of indiscrimi-
nate distribution of dividends and 
bonus and increasing the perks and 
amenities of the top people.”
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13. hrs.

MR. SPEAKER: You can con-
tinue after lunch, Mrs. Rangnekar.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA V A R M A ): How
much time has been allotted, Sir?

MR. SPEAKER: Only 2 hours
have been allotted.

SHRI RAVINDRA VARMA: When 
will the clause-by-clause be taken up?

MR. SPEAKER: After that, 2 hours 
were allotted for consideration. Out 
of that, one hour was taken yester-
day. To-day also same time has been 
taken. Another 40-45 minutes will 
be available.

AN HON. MEMBER: Can you
extend it?

MR. SPEAKER: No, there are a 
number of other important Bill?. We 
now adjourn for lunch.

13.01 hrs.

The Lok Sabha adjourned, ior  
Lunch till Fourteen of the Clock.

The Lok Sahha re-assembled after 
Lunch at five minutes past Fourteen 
of the Clock,

[M r .  D e p u t y - S p e a k e r  in the Chair]

PAYMENT OF BONUS (AMEND-
MENT) BILL—contd.

«fto Tt»r^T : ^qr- 
5JT5T l^^oiSTTf o^fto %

3ft f  q ^  ^
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officers of the Shipping Corporation 
were beaten in Calcutta port and they 
are in hospital?

wfjlFCrT «fto TT»T̂ VT :

ilTcT ?T̂ >T I ,  5nT I 5T> ttTTT

t ,  msTiT I  I srrq- | 

irrrq- | t  ^  | f  I ^T5r l̂f 

q-’TK ^  f i T ^  i r k  WIT.

?ft ^  ^  ^  ^gfa^nr | i

^  I ,  ^ I T  feiTT I  ? f k  

7iT ^  T?S7F5 fqrfTTt I i r q r  ^

f»r=rft|^> ^  ?rq-  ̂ ^rfsm r

t  ^flf m f jt  I ?rq^  ^

*rr»T% ^r ?rf?mT: in r fr f ^  1 1  ^

^  |f?T!T?T ^  JTflf irrJT?r | i ^

!<?;¥ tsfTT JTPT̂  1 1  ?fnf\

^  3ft 'TTT f? n  ^  Jf finTT

% 1 ^ t ,  fJT

I ,  g r?r  

I  I ^ift% ^ ^

'̂T 1 1  I , ■7*r ir

JT̂  HPT I

f*TT  ̂^'t ^  firfk?JT t , ^

% 3PIT I, t ’ ^  t  •

^  ^  t  ?HT5T Jf HRT t  ?ft 

^TTSft|%^ ^  ^  5nPIT =̂ t1^  I

r̂ rft

• P ^ ^  I l̂ «F3' «t'iFni

f̂ ^  ^ fe r f  %K

= ^ rf^  I q f s ^ % f ^ ,  ^ ?rt

’R'sr^'f % %iT, ^9TTT t  aft

^  ^ ^  if 5TRT =^rf^ I

^  t ?rff I , ^ 1 f

^  I -Ji f

^  ^ =5fT%tT, §ri% ^

^ 5fTT ^rfsm r ?Tff 1 1  ?T̂  ir?RT

I  I ^??rt ^ 5 f f  wV?: >T>?e ir<i^

T̂T̂ flr 3T>TH eft fjpT^TT f t  =^Tffir

f  ̂  ^Rt% % if I

?TRsftT 5f ?f IT^ I  ^  ^  t

f% VrTfW^FT '^ii|dl'j( ^  % «l^rf % 

t ? i f ,  ? f k  f? r f t  ^ ' t  5fft t i u ^

if ^  ?fi7: % snr^ft

fa T .rft!̂ ' ?»tY, ^TT€t Jf

in r|x 1r ^  ^" tf  vft ĴTTir=?T ?rft |  i if 
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SHRI PRASANNBHAI MEHTA 
(Bhavnagar): Mr. Deputy-Speaker, Sir,
I rise to support this Bill. At the 
outset, I congratulate the Labour 
Minister for taking appropriate mea-
sures to create pre-em ergency condi-
tions and return the right of the 
workers in respect of bonus.

The workers of this country had to 
stiuggle hard to achieve the right of 
the bonus as a deferred wage. But, as 
you know, in the year 1975, in the 
month of September, on one fine morn-
ing, when the workers got up they 
found that their hard earned bonus, 
the concept of bonus, had been snatcli- 
ed away from them by the previous 
Go/ernm ent by stroke of the pen by 
issuing an Ordinance on 2.'5lh Septem-
ber, 1975. Now that was a bolt from 
the blue to them and it was a boon to 
the capitalists. That Ordinance com -
pletely changed the basic concept of 
the bonus. The workers of this coun-
try who had achieved that, after a long 
struggle, lost their right of bonus 
overnight.

It will not be out of place if I may 
mention that no trade union, either 
the central organisation or the regional 
trade union, had asked for any en-
hancement in the rate of the bonus 
from  4 per cent to 8 per cent. But 
the Government had enhanced the 
rate from 4 per cent to 8 per cent for 
their party ends in order to fetch more

votes for their party. Actually, no 
trade union had demanded any in-
crease in the rate o f bonus; but it 
suited them to enhance it for their 
party ends.

When this Ordinance was promulg-
ated, when this was before the House 
for disapproval from  the Opposition 
and approval from  the Treasury 
Benches, the Members sitting opposite 
today did not voice their concern. On 
the contrary, they tried to defend this 
draconian Bill which snatched away 
the right of the bonus, the concept of 
the bonus. Not only that, they sup-
ported it by saying that the industry 
would not be able bear the burden of
8.33 per cent of the bonus, they oppos-
ed it actually. I think they should 
thank the Labour Minister today for 
providing them a good opportunity to 
correct their misdoings and I hope 
they will support this Bill without 
finding faults with the present Govern-
ment.

There is a controversy going on 
whether the losing units should pay 
the bonus. This is not a new thing.
I may mention here that in the year 
195.'), the Textile Labour Association, 
on behalf of the textile workers of 
Ahmcdabad, entered into a voluntary 
pact wherein it was agreed that the 
industry will pay a minimunr.- bonus 
o f four per cent to the workers irres-
pective of profit or loss, which means 
that the losing unifs w ill also pay a 
minimum bonus o f  four per cent on 
‘Set-ofl-set-on’ principle to their 
workers. Can any one say that the 
industrialists of Ahmedabad are not 
competent for running their business? 
Can any one say that they are not 
competent to protect their business 
interest? Can any one say that the 
voluntary pact was entered into under 
any coercion? No, Sir. It was ab-
solutely in the larger interest of in-
dustrial peace that the textile w ork-
ers o f Ahmedabad, the TIA  and the 
industrialists entered into a volun-
tary pact for a minimum bonus of 
four per cent, and that waa in res-
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pect 01 the losing units also. There-
after, that was adopted by Bombay 
and other industrial cities of the 
country. Ultimately it resulted into 
all enactment in the year 1965 with 
some modifications-----

AN HON. MEMBER: Even long
before 1942 there was four per cent 
bonus in Kerala.

increase and if the industry is not 
renovated properly and modernised 
and if adequate reserves are not 
ploughed back. Therefore, I appeal 
to the workers also to respond to the 
Government by way of increasing 
production and productivity. I have 
given notice of a few amendments. Of 
course, it was at a late hour, but I 
would request the Hon. Minister to 
give d'le consideration to these amend-
ments.

SHRI PRASANNBHAI MEHTA:
Not in respect of losing units.

AN HON. MEMBER: Yes, in res-
pect of them also.

SHRI PRASANNBHAI MEHTA:
Therefore, it is no good to say that 
the losing units cannot pay bonus. 
Of course, this is a genuine contro-
versy, but it has been proved beyond 
doubt that it does not affect the in-
dustry adversely if the losing units 
are asked to pay bonus.

Now, the Labour Minister has tried 
to restore the pre-Emergency position. 
But there remains one thing to be 
done. I would like to bring to the 
notice of the hon. Labour Minister 
that a great injustice has been done 
to the L ie  workers. The previous 
Government brought a Bill in this 
House annulling the bilateral agree-
ment under which the LIC workers 
had got bonus, and all my friends 
sitting on the Opposite now, suppor-
ted this Draconian Bill annulling 
the bilateral agreement entered i«to 
by the LIC and its employees. Thus, 
they had snatched away the bonus of 
the LIC employees also. I would re-
quest the hon. Minister to give a 
new consideration to this problem 
also.

Now the Janata Government has 
fulfilled its promise and restored the 
pre-Emergency position. It is now 
lor the workers of this country to 
respond to this. 8.33 per cent bonus 
w ill not go a long way, cannot be 
stustained, if the production does not

SHRIMATI PARVATHI KRISH- 
NAN (Coimbatore): Mr. Deputy
Speaker, Sir, at the outset I would 
like to congratulate the Minister on 
bringing forward this piece of legis-
lation though I must say it is rather 
like the proverbial Curate’s egg ‘good 
in parts’. i cannot understand why 
he has been so timid. It is a very 
welcome gesture that 8.33 per cent 
now becomes statutorily the mini-
mum bonus. Previously, year after 
year we had raised it again and again 
and Ordinance after Ordinance had 
to be brought, but the statutory 
bonus on the statute book continued 
to be 4 per cent. Now we have this 
guaranteed safeguards that the work-
ing class will get this minimutr. of
8.33 per cent. Every year the work-
ers have to argue, struggle, to suf-
fer, to compel the employers to pay 
higher wages and adequate bonus and 
this minimum bonus at least gives 
some safeguard: I do not say it does 
far enough. But I cannot understand 
the timidity of the Minister. He may 
be a small man but, surely, he is 
capable of standing up against the 
giant employers and removing the 
ceiling on bonus? That is what was 
expected—that the ceiling o f 20 p^r 
cent would also be removed because 
this is what has agitated the working 
class for many years, and this 
removal of the ceiling would also be 
in keeping with his own election ple-
dges to the workers in the country 
and in his own constituency where 
there is a large industrial complex— ̂
that bonus is a deferred wage. I 
would like to say that bonus should 
not have any pre-conditions except
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that a worket claiming bonus should 
have worked in the factory during 
the year for which bonus has to be 
calculated.

I heard the Minister very carefully. 
He lived into the past—which is
very important, because it is from the 
past then we learn lessons for the 
present and for the future. But 
when he talked about the Emergency 
and about how this inalienable right 
of workers to bonus was curtailed 
during the Emergency, he forgot to 
pay the tribute that is necessary to 
the workers o f our country— because 
our worke’-s have a revolutionary 
tradition. Of course, I do not blame 
Mr. Subramaniam Pwamy for not be-
ing able to mention those instances 
because he was busy with his James 
Bond peregrinations abroad, and the 
Minif^ter may not have seen them in 
the Fress because it was a censored 
Press which did not give the news. 
But Ihe fact is that thousands and 
lakhs of workers in Bonr.bay went on 
strike for bonus on 15th October, 1976 
at a call given by the Girni Kam- 
gar Union. Similarly, workers of the 
National Textile Corporation and 
Mills in Bombay went on strike on 
the 20th October when Rs. 100 was 
announced &'.id they got this Rs. 100 
increased to Rs. 200/-. So, give a 
credit where it is due at least, Mr. 
Minister. i am not asking you to go 
lurther than that. Why do you damn 
the whole working class of this 
country by one word, saying they 
were frightened when they were not 
frightened? The working class fought 
back. They did whatever they could 
and succeeded in many cases. In 
Chheharta in Amritsar the workers 
managed to get even from small con-
cerns as much as 14.5 per cent bonus 
and in Coimbatore, after the Ordi-
nance came, even from the big mono-
poly mills whidh pointed out that 
they were earlier having a profit of 
Rs. 2 crores but suddenly went into 
losses, the workers were able to wrest 
bonus. Apart from that, in January 
3976 there was a large-scale Dharna 
throughout the country and 20,000

workers went to jail for bonus and 
cases against these workers are still 
going on. Such cases as the Baroda 
Dynamite Case have been withdrawn, 
but the working class has not been 
given recognition for their putting up 
a fight against the misuse of Emer-
gency.

Yesterday the Railway workers 
demonstrated for bonus. (Prof. Cha- 
kravarty also spoke from the other 
half today though he did not speak 
yesterday). Bonus was one of the 
issues of the May 1974 strike. And, 
I would like to remind you that I 
went to jail at that time and my 
case still continues in the court. It 
has not been withdrawn though the 
Baroda Dynamite case has been with-
drawn. Will the hon. Minister pay me 
my conveyance every week when I 
gt) to Tis Hazari? Is this the way 
you have recognised the railway 
workers and their strike? You talk 
about the heroism. What about those 
poor Northern Railway workers who 
day after day have to go to courts 
and are not given leave with pay? Is 
this the way you champion the cause 
of the railway worR?i*s? Please delva 
deeper into the position what the 
working class is today, particularly 
the railway working class.

You can claim bouquets for your-
self for the Ordinance, but let me 
remind you that just preceding your 
Ordinance, which has all its defets, 
there was the one-day strike through-
out Kerala and also the step taken by 
the Kerala Government, who said: 
“ We are giving bonus, whether your 
Ordinance, which has all its defects, 
by the working class.” As the United 
Front Government of Kerala stood by 
the working class in 1975 and 1976. 
There is a history of b'onus; you can-
not forget it. That is why, we say: 
Give bonus as a deferred wage, re-
cognise that principle, fulfil your 
promi.se and do not betray the work-
ing class or try to bamboozle them 
because the writing on the wall was
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there for those who perpetrated the 
Smergency and the writing on the 
wall will be there for those who go 
•gainst the interest of the working 
class of a country like ours.

There is another point and that is 
that you are giving another present 
to the employers in the form of in-
vestment allowance. You know, how 
year after year, the employers con-
tinue to cook their accounts to bam-
boozle the workers and that is why 
we demanded the right to investigate 
and question the accounts and that 
right has not been given to the work-
ers. It is no good only having your 
statutory minimum bonus, unless you 
also have the pre-conditions to enable 
the working class to get what is their 
due right as bonus. Apart from 
the minimum by examining the ac-
counts may be, they are able to get 
more. They should be irr T  position 
to get more, but you shut those doors 
and you leave the employers’ profit 
sacrosanct. Then, you have people 
like Shri Subramaniam Swamy (who 
is conveniently absent), he talks in 
terms of how the workers’ income is 
going down, sheds crocodile tears, but 
rr.akes no reference to the fact that 
while profits g-o up, the share of tTie 
workers in cost of production has 
been steadily going down. That is 
not just what I say, the figures are 
those of the Reserve Bank of India; 
they have said that it has gone do\^n 
to 14.7 per cent.

Mr. Deputy-Speaker, Sir, in this 
Bill, we have given certain amend-
ments and since you insist on ringing 
your bell more than once, we will 
speak when the amendments come, 
but I hope, the Minister being the 
reasonable man as he is, having the 
interest of the working class at his 
heart, as he does, will accept our 
amendments, particularly the amend-
ment to revalidate those agreements 
which were nullified during the Emer-
gency period, as a result of which 
even today, the workers are having 
some deductions which they were paid

over and above what was there in 
the Bonus Ordinance during the 
Emergency.
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SHRI C. K. CHANDRAPPAN (Can- 
nanore): You are the Chairrr.an of
the Petitions Committee. A  petition 
on these lines is coming to your com- 
mitee.
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SHRI C. M. STEPHEN (Idukki): 
Mr. Deputy-Speaker, here is a Bill 
in respect of which I would say that 
I support, and yet, I support not.

I am reminded of the adage of the 
mountain giving birth to a mouse. I 
cannot think of another example 
which would examplify this adage.

Well, the question as to how far this 
Bill is a progressive measure would 
depend upon the answer you may 
give to one or two major questions— 
whether as has been claimed by some 
friends the Bill accepts the principle 
of bonus beiMg a deferred wage or not?

2. Whether the Bill restores 
status-qcm  prior to emergency?

the

3. Whether the Bill incorporates the 
promises that the Janata Party 
friends, some of them at least have 
been giving to the Government em-
ployees, to Dep^tmental employees 
such as the Railways and P & T?

To all these quesFions the answer 
regretfully is a big ‘no’.

It was claimed as if something mo-
mentous has happened as a result of 
this Bill, I recall the message given by 
the Prime Minister to the nation when 
it came out as an Ordinance, the PreSs 
Conference and the message given by 
the Labour Minister when this Ordi-
nance came out in a tone which re-
minds one of the messages to the na-
tion when China attacked India or 
Pakistan attacked India—something
so momentous. The claim was made 
that the Janata Party gave the CDS 
and now they are giving bonus.
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Well, I do not have the time to 
go into the veracity of these eiaims. 
The House knows what happened 
about the CDS. The attempt was 
made by the Government to get CDS 
funded in the Provident Fund. Re-
sistance was put up from this side. 
Division was pressed for and the Bill 
waa passed by the Janata Party Mem-
bers. It was taken to the Rajya 
Sabha. There motfon was given op-
posing the Ordinance. The result was 
they could not press that measure 
there. Being so, they were compelled 
to pay the CDS'amount. But it pain-
ed me very much to head Shri Morar- 
ji Bhai of all people whonr., whatever 
be my differences of opinion with him 
I should accept as an honest man, 
making a statement regarding CDS 
contrary to this fact. Certain tall 
claims were made about certain 
things. My hon. friend Shri Prasann 
bhai Mehta was telling us about the 
TLA- At that time it was an affiliate 
of the INTUC. Let me tell you this. 
The concept of deferred wage does 
not start with 1955 only. It started 
long back. It started in my State 
Of Travancore, to' which my friend 
Shri Ravindra Varma belonged or 
belongs. Both of us come from there. 
A t that time Sir C. P. Ramaswamy 
Iyer was the Diwan. Then a tripar-
tite conference was held. A  triper- 
tite agreement was entered into 
whereby it was agreed that wTiether 
there was profit or less, e v e ry  ind\is- 
trial establishment', irrespective of the 
number of employees, irrespective of 
its character, sh!ould be given four 
per cent bonus as a deferred wage. 
That was the set up in 1942. Follow-
ing that there were many, many 
judgements, which we were able to 
get. Bonus has got its own history. 
There are many cases of industrial 
disputes, commission’s findings, ordi-
nances, Acts, amendments, rulings and 
adjudications. It has got a long 
history behind it. We know the for- 
niula, the appellate tribunal formula 
arrived at between RMMS and the 
mill-owners of Bombay. As the 
House will recollect, the Bonus Com- 
misaion wag appointed at that time

when Shri Ravindra Varma and I 
were in the same benches. He was 
in the same party. In 1965 the Bonus 
Ordinance came which gave a mini-
mum of 4 per cent When my friend 
from the other side spoke o f the dark 
days of the Congress rule, this is some-
thing of an oesis, whereby tUi^'^ork- 
ers could get 4 per cent of minimum 
bonus in 1905.

After that, what happened was, a 
certain section of the Act was struck 
down. Labour conferences were hield, 
standing committees met. Again the 
Labour Ministers met in Delhi and 
the demand was raised by the Labour 
Ministers that the minimum bonus 
should be raised from 4 per cent to 
8-1/3 per cent. It is not as if there 
were '.lO demands from the labour 
unions. Let me remind you that it is 
not the position. There was a resolu-
tion of the INTUC which asked for an 
increase of the minimum bonus from 4 
per cent to 8-1/3 per cent. I hope that 
M r.s. Parvalhi Krishnan might he 
able to give a jesolution from their 
side. The main point was this, 
namely, the workers are not getting 
a living wage; he does not have any-
thing to fall back upon at the end 
•of the year. So, there must be some 
amount of money with them, to meet 
the accumulated needs of the work-
ers. Therefore, the idea was, a part 
of the wages must be deferred and it 
must be given at the end of the year. 
The principle of deferred wage has to 
be accepted, subject to a minimum of 
a certain percentage and beyond that, 
on the basis of the sharing of the pro-
fits. This has been the demand of 
the workers. In 1971, after this, in 
Bombay, ther^ was a discussion and 
then emerged the Khadilkar Formula. 
A  graded basis was arrived at hav-
ing 5 per cent, 6 per cent, 8 per cent 
etc. Beyond that, this'Ts to be ~~on 
the basis of profit-sharing. That was 
the agreement which was evolved to 
which INTUC was the sole signatory 
and party and all the Central Trade 
Unions welcome that, that after all, S- 
1/3 per cent bonus was accepted. But 
thi} ^ p loy ees  repudiated that. We of
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the INTUC therefore, went back on 
that. And then the Bonus Comiris- 
sion was appointed. That Bonus 
Commission gave an interim report 
and, on the basis of that interim re-
port, in 1972, the first Ordinance was 
promulgated which gave for one year 
this 8-1/3 per cent bonus.

After that, year after year, this pro-
mulgation of ordinance was made.

MR. DEPUTY-SPEAKER; Mr. Ste-
phen, you should conclude now.

SHRI C. M. STEPHEN; i want a 
little more time.

MR. DEPUTY-SPEAKER: The tro-
uble is that we have only 2o more 
minutes for discussion and the Speak-
er has said that there should be no 
extension of time. So, we will have 
to adjust that.

SHRI RAVINDRA VARMA: I do 
not mind giving 8-1/3 per cent of 
my time to him!

SHRI C. M. STEPHEN: Thank you. 
Let me now carry on. What I was 
saying was this. This principle was 
accepted. Butr'sfill, the Bonus Com-
mission had not decided; the Govern-
ment had not decided as to whether 
it must be a permanen^feature or not.

Therefore, year after year, Ordi- 
rrnces became necessary. This Ordi-
nance applied only for one year. 
Every time when' it came to this 
House, amendments were moved by 
us, including myself, demanding that 
it must become a permanent feature. 
But you understand one thing that in 
every party, every member need not 
follow the same party line and need 
not share it. This is one of the diff-
erences of opinion and i am very 
clear in my mind by looking at Mr. 
Ugrasen and other friends sitting over 
there that where there are large areas, 
of agreement, there emotionallj^' and 
intellectually, we will all travel to-
gether. Nevertheless, under party

descipline, you will be voting in a 
particular pattern and we will be 
voting in a particular pattern. But 
there should be no misunderstanding 
about the basic stand of the Trade 
Union Members, irrespective of the 
way we vote.

Nevertheless, we will judge you 
and we will valu« you by your reac-
tions to the trade union workers who 
will be having certain proposals that 
are coming up. I am saying this only 
because when we were iu the Treasury 
Benches, we put forward our point o f 
view and demanded that this 8-1/3 
per cent bonus business must become 
a permanent feature, Bu{, year after 
year, ordinances came. And this went 
on upto 1974. 1975 Ordinance could
not come because, by that time, the 
emergency came.

SHRI PRASANNBHAI MEHTA: I
may remind him that we were press-
ing to bring forward a Bill to that 
effect. But, it never came.

SHRI C. M. STEPHEN: All that 
happened. Nobody opposed it. What I 
am saying that let us remember this. 
The emergency came; as a result of 
that, the customary ordinance of 
granting 8-1/3 per cent bonus on an 
annual basis did not emerge. As far 
as I am concerned, I remember, the 
Indian worker represented in the IN-
TUC editorially conunented upon it; 
the Working Committee demanded 
that; every trade union demanded it. 
This did not come. In September, 
1976 what we got was the Ordinance 
that there would be no bonus unless 
there was a surplus profit. ThTs came 
here. I do not want to say much 
about what happened here. But, we 
managed to get certain of the provi-
sions amended; we managed to get it 
amended that this provision shall not 
apply to the industrial work ers who 
are drawing a minimum wage. For- 
merely it did apply to all the mini-
mum wage workers as well. I moved 
an amendment and I got the Govern-
ment to accept that amendment so 
that the workers drawing the mini-
mum wage, irrespective of the profit 
or loss, get the minimum bonus. That
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provision We were able to preserve 
and that money was paid. OriginsUly, 
the law was that it must be refunded. 
We were able to get back that money. 
So, with respect to whatever agree- 
n'.ent there was, whatever money 
there was paid must be preserved and 
that must not be encroached upon. 
Beyond that, we were not able to 
get what we wanted. This struggle 
went on after that. I am now claim-
ing one thing that it is not as if the 
matter was left at that The trade 
unions raised their voice and went 
ahead with it. As we were part of 
Government, we moved the Prime 
Minister and we remained on deputa-
tion and the result was that we were 
able to get the notification of the 
Government brought out towards the 
end of 1976. That notification was 
brought by Mr. Raghunatha Reddy 
and he conceded certain fundamental 
things. The question; whether this 
Bill will go up to that extent at least 
or not. That notification said that 

there is no surplus profit or if there
IS no available surplus in net profit, 
even if it is one paise, then Rs. 100 
minimum will be given. But with 
respect to the other 4 per cent bonus 
business, this will continue. The 
workers will have the right to exa-
mine the accounts, even the audited 
accounts. This is what is stated. This 
is a major change. It ig stated that 
the Tribunal will have the right 
to reopen the accounts, even the 
audited accounts. The Tribunals will 
have the right to challenge any 
expenditure made in the account. The 
tribunals will have the right to ap-
point a fresh auditor to go into the 
accounts which the worker is chal-
lenging. The Trade Unicus appearing 
before the tribunal will have the 
right to get the accounts and to exa-
mine those accounts. These" points 
were also conceded. Then, as far as 
productivity bonus is concerned, it 
was agreed that the ceiling would be 
given away. The productivity bonus 
will be in force and the ceiling 
will be given away. For this the 
Government has said that necessary 
legislative changes will follow to

implement the decision taken by the 
Cabinet on Monday, It was at this 
stage that we went to polls and the 
Government has now come. Now, I 
am putting the question to the hon. 
Minister are we prepared to go at 
least to this extent? Are we prepared 
to ensure that the examination of 
accounts be ensured to the workers 
rather than keeping the audited posi-
tion completely and workers being 
shut out of it? What has happened 
today?

My friend, Shrjmati Parvathi 
Krishnan, has said thaT'S^T73 per cent 
has been restored. Let me correct it. 
It is not restored. 8-1/3 per cent has 
been restored for one year beginning 
from any day, from 1976-77. The res-
toration is for one year. Well, the 
worker was a casuality with respect to 
1974-75, to 1975-76. The bonus was 
struck down. But have you restored 
the status QV-o ante as you claim? 
Then you must give the benefit of 
8-1/3 per cent for the period 74-75, 
75-76, 76-77 and for succeeding ac-
counting years. Otherwise, you are 
not restoring the status quo ante. 
Therefore, it is only for one year. It 
is not a permanent legislation. The 
other period is left m vacuum. The 
forward area is put in vacuum. No-
thing is done about it. There was no-
thing in the previous bill as such that 
an agreement must have the prior 
consent o l the Government. You 
have now incorporated a new provi-
sion “any formula outside the Bonus 
Act formula will requfre the appro-
val of the Government” . You now 
stipulate for restoring the status quo 
ante that after I sign an agreement I 
must come to the Government for 
sanction if the workers has to get that 
amount. For an agreement there was 
no ceiling formula. You are now put-
ting ceiling even in the case of agree-
ment that you are arriving at With 
respect to other things, you are not 
giving it at all

Now, you are keeping the Section 
32. I have moved an amendment to-
day that Section "32 which excludes
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uenain sections of our workers name-
ly, the railway workers, Post and 
Telegraph workers, all those workers 
and departmental workers, with res-
pect to them, with' r e je c t  to the 
micimum bonus at Section 32
shall not apply. The minmium bonus 
must have to be paid to these peo-
ple. These are the amendments I 
have moved. Therefore, I would only 
say that this is a Bill which, 1 would 
say, 1 support and that I support not 
because this is a camouflage you just 
made a commitment. You want to 
make an appearance of satisfying the 
commitment. You have failed in 
making even that appearance and 
workers are not idiots who cannot 
understand the gravity of the situa-
tion. They will understand what has 
been done and what has not been 
done and I say this, Sir, that you 
stand charged at the bar of the work-
ing people for committing an act of 
deceit and with respect to that I con-
demn the Bill to that extent. It has 
gone half-heartedly and lor half-
hearted concession I do not thank you. 
Your own character does not permit 
you to go along. At least do what 
the notification permitted you to do; 
that is the request that I make in 
conclusion.

15.00 hrs.

SHRI K. MAYATHEVAR (Dindi- 
gul): Sir, I welcome this Bill on cer-
tain conditions and reservations. The 
objective of the Bill is stated to be 
to correct the mischief committed by 
the then Congress Government dur-
ing the time of the Emergency. It 
does hot deliver any new goods for 
the uplift of the working class. There-
fore I want to say that this Bill 
amounts to putting old wine into old 
b ottle .. . .  (interruptions) It is not a 
new bottle; in fact it is rotten wine 
being put in a rotten bottle.

What are the promises that you 
have given to the people at the time 
of elections. You have stated that 
i f  you were voted to power you would

right the wrongs and irregularities 
and illegalities. This Bill is beating 
about the bush. What all was done 
by the Congress Govwnment is re-
peated by the Janata government. 
What is the new thing? What is the 
fundamental change you have intro-
duced in this Bill for the upUft and 
welfare of the workers? There is no-
thing new nothing beneficial to the 
working community That is why I 
say old wine, rotten wine in rotten 
bottle, in fact broken bottle I think 
restrospective effect should be given 
to this provision. Prior to Emergency 
the benefit of 8.33 per cent was there; 
in times of emergency it was scrap-
ped in the interest of capitalists and 
monopolists. Therefore, there was 
heavy loss for the working class dur-
ing the emergency. If they were 
really interested in the working class 
they should have given restrospective 
effect from the time of the declara-
tion of the emergency. It has not 
been by this Bill. No compensation 
was given to the working class who 
had lost heavily because of the stop-
page of bonus.

Now, you are introducing a ceiling 
of 20 per cent on payment of bonus. 
This ceiling is dangerous. My sug-
gestion on behalf of the All India 
Anna DMk  is that there should not 
be any ceiling for bonus, 20 or 25 
per cent. This is because a ceiling on 
the bonus is a ceiling on the pro-
ductivity itself. It is a ceiling on the 
productive capacity, competency and 
the ability of the working class. 
Therefore it is not a stimulus or en-
couragement to the working class My 
suggestion is, there should not be 
any limitation or ceiling or bar for 
bonus.

The working class is entitled to get 
more and more bonus in proportion 
to the enhancement and increase in 
production. As students of economics 
know fully well, if you produce more, 
the prices will come down, you 
can promote your international trade. 
You can reduce the price level with-
in the country also. Another point 
is, you can get more and more foreign
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-
exchange by that There will not be
a scarcity of foreign exchange. There-
fore, to contain inflation inside the
country, I suggest that this Govern-
rr.ent should scrap and take away
the ceiling imposed for bonus i.e,
maximum of 20 per cent and it should
be made in proportion to the increase
in production. You must make it as
unlimited bonus to which the work-
ing class is entitled to. It will be a
very good stimulus and encourage-
ment to the working class in India.

"

--"
As my sister, Shrimati Parvathi

Krishnan pointed out correctly, when
you were in opposition before 1977
Elections, Mr. Fernandes and so many
other Ministers including Prof. Madhu
Dandavate were making a hue and
cry in this hon. House demanding
higher and higher bonus J>ayment to
iRailway Workers. What are you
doing now? You are withholding all
your talks and promises which you
have made. You simply say now, we
were talking when we were in Op-
position and now we have dropped all
those things because we have '.lOW
shifted to the treasury bench. There
should not be a dual policy. We must
have only one policy throughout.
Therefore, I would request you to
drop the maximum ceiling of 20 per
cent for bonus, in the interest of the
working class. I support the bill
otherwise, with the reservations I
have mentioned. I congratulate the
hon. Minister for bringing this Bill at
least, because by this you have recti-
fied certain mistakes committed by
the illegal child 'Emergency'. With
these words, I welcome this Bill.

-
SHRI CHITTA BASU (Barasat) :

Sir, I rise to support this mu subject
to certain comments of mine. Since
you have not given me more time, I
shall merely mention the points. The
Bill, although is a welcome step,
suffers from a host of infirmities and
it is a measure which lacks teeth. I
catalogue them. It is only for one
year. Secondly its coverage has not
been extended. It has not repealed
the most preposterous ACt of the

Parliament in the matter of LIC. It
does not speak any thing of it. Sir,
it also reveals unerringly the slide
back of the Janata Government in the
matter of electoral p'romises, part.cul-
arly in relation to the concept that
bonus is a deferred wage. Sir,.t 'a.so
the question of giving retro.pecdve
effect in the matter of bonus c aim
of the workers from the year .974.
It also clings to the time-worn •..•..n-
cept that in India, inflation 1S ihe
result of wage-push and not eo .." ';0.
lt also tries to pigeon-hole the "asic
question of bonus by appointing he
Bhoothalingam Committee wh.c.i has
been properly named as a ghost ur.m
the working class. This comrn .tee
is a subtle device to pigeon-ho C .r.rd
shelve the entire question of Dc"u'i as
the rightful claim and ina.ie.ia .Ie
right of the working class of the
country. Sir, I have only cata 0 ued
the weaknesses of the Bill brought
forward by the minister, Since you
have rung the bell, it has prevented
me from saying something go~ ~
the Bill and that is his ill luck!

P..tT ~~ ~ (<firrr; ~): \3'1"'rt<;~1

~~, it ~rr<llT m'tTn:r ~. f'fi mq ~
~ ~T flr.,c <fiT~t:Ff R-'n" ~ I

~ li"=,rrlfQ~ ~ ofA'.~ ~ ~.r:;p..r
if ~T~ ~ fl;m ~, it ;nT<liT~ ~

wr4<r ifi~ ~ fu~, ~;fr(f~'$f61'1 ~
~~<:T <fiT ~~ ~ \3'.,~p;:rf'tTrf~ ifi·(~

~ fuC!;,~STq~r~ I

~-+fr~fll~'hr.,~ 1'IFf.,T1:f ~~ ~

Cfi~r f'fi crf;:m If'i1-~T <fiT ~ ~ ~1"(
~'f.f ~ ~ <fiT ~q-;:rT 'fi;::sTW';·~

~qTi~TI it \3"'f~ ~'" om; ,;\§;;T '-f~
~ f<fi \3';;;rrn ~"M 'lfr ~ if, ~orfil;
m~ fcR.rm;:r ~1,~~ ;0;(1"( ~To

I1To ~r{o ~ ~<fT ~ ~T <fiT ofT;:rn
WR fulfl' ID; ,<faJ ~ s:~ ft;r~-
wmr ffi ~ f.f;lfT ~T I

-.",.,



267 Payment of Bonus DECEMBER 7, 1977 (Arndt.) Bill 268

[«ft H m ]

3R?TT ’Trif % if
^  w  «n 1% Trff

#o<fto?rrf o ^ fir5r
^  iifsr^T ^  f w  I

?ftoffoiT?io ?Tr»{;^T I , 
^  ^  ^  5 iT ^  I

^  r+ 'JJl *nTT ^  ^  I 'a  I
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SHRI VASANT SATHE (Akola): Is 
the minister aware that the Supreme 
Court has now laid down that in 
cases where the balance sheets are 
challenged, the tribunal can go into 
the question o f the correctness of the 
balance sheets? Now by section 13

you are going back on the law which 
has been laid down. Is it a progressive 
step? Will you reconsider this? Se-
condly, I have myself, as President of 
a press union, entered into an agree-
ment with one of the employers for 
bonus higher than 8.33 per cent A c-
cording to section 17, even for this 
we will have to take the permission 
of the government. Will you recon-
sider the position relating to these 
two things?

«ft T5T|T (^ 'tT^T)
wt t  iTR f̂r-T 

« R  ^grf f
^  q -^  ^'r f?<T%

^  »rrR%- ^  ^ f t % \  ?  tr^
^ fsF TTJ^rf^r ^

I

#  F̂T̂ T T̂̂ cTT ^ q-4> W^l^-
% ^  I  f3T*r'ir

^  %5r7 ir̂ TfT prr i 
12 W3IT7: TTr> r̂i'TTft-

fir5r-iTr%^rf ^  crcr ^  \
TTsr̂ Tt % ?nr^ f^q-TTqr irrjrr 

^  ^JfTrqr V(\x ?Tr’T Wt 
f  I jrrr f n - ^  | 5tpt

WPT I .

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARM A): Mr.
Deputy Speaker, Sir, first of all I 
would like to thank the hon. Mem-
bers who have taken part in the de-
bate on this Bill. As the House has 
noticed, there has been a general wel-
come for the main provisions in this 
BiU. Every one who spoke on this 
Bill welcomed the fact that the Gov-
ernment wants to restore the statu-
tory minimum bonus of 8.33 per cent. 
The criticisms that were levelled 
against this Bill were on the ground 
that some other things which could 
have been mentioned have not been 
mentioned and the Bill would have
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been much Jb t̂ter if it had incorpor; 
ed provisions on certain other mat-
ters which are agitating the minds of 
the hon. Members as well as workers 
outside this House.

At the very outset I made it clear 
that the intention of the Government 
in promulgating the Ordinance which 
this Bill still seeks to validate was 
to deal with an emergent situation 
which did not brook any delay. The 
Government did not think that it 
should use the opportunity to put 
before the country or this House its 
firm and final thoughts on all matters 
which are relevant to the subject of 
bonus.

Sir, many hon. Members were kind 
enough to say good things of me 
personally—I am very thankful to 
them—although I am aware of 
the fact that there was some 
mixing of metaphors of which I 
was a victim. A very distinguished 
hon. Member accused me of timidiiy, 
of being a small man whereas another 
distinguished hon. Member said that 
the mountain was in labour and it 
produced a mouse. I do not claim to 
be a mountain, nor do I deny that I 
am perhaps a small man, but I must 
say that it is rather uncharitable on 
the part of a lady to accuse one of 
timidity because it can often be very 
difficult to answer a charge of timidi-
ty from a lady.

SHRI VASANT SATHE: You
know that ladies are most afraid of 
mouse.

SHRI RAVINDRA VARMA: I am
not surprised that the hon. Member. 
Mr. Sathe speaks for all kinds of 
constituencies including that of mice^y

SHRI VASANT SATHE: You know 
ladies react to a mouse.

SHRI RAVINDRA VARMA: I do
not want to cross words with you on 
your experience with ladies and mice.

main criticisms against 
the Bill related ô the coverage of the 
Bill, the concept of bonus, the period 
for which the 8.33 per cent bonus was 
being reinstated, the right of worKers 
to negotiate agreements and formulae 
ether than the minimum bonus for-
mula of 8.33 per cent. There was 
also a demand for an increase in the 
quantum of the bonus, to whicn my 
hon. friend Shri Ugra Sen on this siae 
referred apart from the right of the 
workers—or the desirability o f the 
workers’ right—to scrutinize the profit 
and loss accounts of companies, and 
the entries in regard to profit 
and loss accounts. There was aiso 
a reference to the question of invest-
ment allowance and the provision in 
this Bill regarding it. I shall try to 
deal with these major matters, as 
briefly as possible, within the time at 
my disposal today.

On the question of the concept—if I 
may be permitted to speak about it— 
I must say that an attempt was made 
from the other side, particularly to 
ask us what our concept of the bonus 
was. I do not want to begin by say-
ing that perhaps it does not lie in the 
mouth of some people to pose this 
question. I do not want to begin by 
saying this. Nevertheless, I would 
like to point out to this House, and 
to remind some of my hon. friends— 
whose memory might have been af-
fected by the many things that have 
happened and by passage from this 
side to that—that the then Govern-
ment amended the very title of the 
Bonus Act. The title was changed 
from “An Act to provide for the pay-
ment of bonus to persons employed 
in certain establishments and for 
matters connected therewith,” to “c'.i 
Act to provide for the payment of 
bonus to persons employed in certain 
establishments on the basis of profits, 
•r On the basis of production or pro-
ductivity and for matters connected 
th erew ith ....’’ This is a clear and 
categorical throwing out of the con-
cept of bonus as a deferred wage. It 
is clear that the Act dealt only with
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bonus linked with productivity and 
profit. After having voted for that— 
of course one can certainly have se-
cond thoughts; and I don’t grudge that 
nght to anybody—if one asks me 
question: “ What about, the concept
ot bonus as a deferred wage?” I do 
not know what to say.

I entirely agree with my friend—1 
have been a great admirer of his right 
from my childhood, I still remain one. 
1  would have liked to hear more from 
him He can make the impos-
sible look possible, the illogical look 
logical, and he can sometimes sound 
unapologitic, about something for 
which his consciyace is biting him all 
the time. That is the greatness of the 
art of oratory as practised by my dis- 
tinguised friend, Mr. Stephen.

My friend Shri Stephen treated the 
House to one of these exhibitions 
of oratory when the Bill was before 
the House in 1976. I have studied 
what he had to say then; and I put 
much store by what he said. Perhaps 
he himself does not. At that time he 
very clearly raised this question. He 
said:

‘ The Government says that the 
bonus is not a deferred wage. But 
it is profit-sharing, or productivity 
sharing. These two principles have 
been spelt out. I welcome this Bill 
in cv,e respect.” viz., with the con-
cept of bonus as it was cleared 
up.

What has been cleared up? Bonus 
as a deferred wage, or bonus as link-
ed to profit? He did not stop there; 
He want on to s a y ..  (Interruptions) 
He can be very emotional; and he can 
be very prolific with his language. I 
admire it—once again. He went on to 
say that this opened a new chapter m 
industrial relations in this country. 
He also said that this new formula, 
this new idea actually posed a chal-
lenge to the working classes, provid-
ed a great opportunity. A great op-
portunity for what? To demonstrate 
their ingenuity.

Because bonus was no longer a 
deferred wage; you will have to get 
bonus. Therefore, this idea of throw-
ing out the concept of bonus as defer-
red wage provides an incentive to the 
workers to demonstrate their ingenui-
ty in other ways by which they could 
secure the bonus by working harder.

SHRI C. M. STEPHEN: “Working 
harder"’ is not what I said.

SHRI RAVINDRA VARMA: Those 
are my words.

SHRI C. M. STEPHEN; Do not read 
what is not there.

SHRI RAVINDRA VARMA: I will 
not do it. This is about him. But 
that does not answer the question 
about our case, and I am quite con-
scious of it.

As Shri Stephen has said, and other 
hon. Members from this side of the 
House have said, the Janata Party’s 
manifesto makes a clear reference to 
bonus as a deferred wage. It cannot be 
erased. But I would also like to refer 
to the fact that this is not the only 
sentence in the manifesto. Any sen-
tence has to be understood k\ the con-
text in which that sentence is put, 
down. There are three ideas in the 
manifesto. One is about deferred wage 
bonus being a deferred wage. Tne 
second is the need to have an integra-
ted w'ages-income-prices poiicy. 
The third is the need to see that a 
surplus is generated and, while generat-
ing a surplus, to ensure that th*, 
workers receive their legitimate snare 
of the benefits of increased produc-
tion and productivity. I am quoting 
from memory, not the exact words. 
Therefore, the concept of bonus has 
to be understood in the context of 
these three main points that I have 
mentioned.

The next question that came up 
was about the coverage of the Bill. I 
did not say at any stage, the Govern-
ment did not say at any stage, that 
this Bill sought to extend the cover-
age of the Bonus Act as it existed.
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No. What We have claimed is that we 
are restoring the coverage that exist-
ed, and I do not think any hon. Mem-
ber has said that we have not done 
so, that we have not restored the 
coverage as it existed. Now, if you 
say that the coverage is inadequate, 
it is a different matter. My hon. fri-
end, Shri Chitta Basu has always said 
so, and if I mistake not, if my me-
mory does not fail me, it is actually 
his Bill in the other House that pro-
voked the not so easily provocable 
Shii Khadilkar to s.ay something 
which went to the benefit of the wor-
kers.

the States, used or invoked this 
amendment to extend the coverage to 
establishments below 20 but «o t  below 
ten. Why? Because the extension of 
this coverage as something to do with 
the economic viability of undertakings 
of industries, and therefore the eco-
nomic progress of the country.

I will take another 15 minutes. Can
I continue?

MR. DEPUTY-SPEAKER: If you 
like to continue tomorrow, you may
d o  BO.

Therefore, as far as the question of 
coverage is concerned, there has al-
ways been a demand iu this country, 
and in this House, that the coverage 
must be extended to cover the rail- 
u-ays, the P&T, all Government emp-
loyees; in fact, it is the same thing 
as saying that the restrictions and In-
hibitions put down in section 32 should 
be removed. One of the effects of re-
moving section 32 from the Act 
would be to take away the list of 
undertakings to which the Act does 
not apply. The result is that you ex-
tend the coverage to all wage earners 
a concept that one of the amendments 
seeks to introduce.

SHRI RAVINDRA VARMA; I am 
in the hands of the House and the 
Chair.

MR. DEPUTY-SPEAKER: He may 
continue next time.

15.31 hrs.

MOTION RE. STEPS FOR REMO-
VAL OF ECONOMIC BACKWARD-
NESS OF FOUR DISTRICTS OF 

EASTERN UTTAR PRADESH

On this question, I would like to 
say in all humility, as my hon. friends 
have pointed out, in spite of the fact 
that this demand has been there for 
many years, the -Government in the 
past did not find it possible imme-
diately to accept the demand. You 
do not deny this, I am sure. On the 
other hand, I might remind my hon. 
friend, Shri Stepen, that in 1975 if I 
am not mistaken, there was an 
amendment which empowered the 
appropriate governments to extend 
the coverage of the Act to establish-
ments with less than 20 but not less 
than ten employees. What has been 
the result? Unfortunately for all of 
us, the fact is that the apprepriate 
Governments have not, in most of

SHRI YADVENDRA DUTT (Jaun-
pur); I beg to move:

“That this House regrets that the 
Government have not so far imple-
mented the recommendations of the 
Joint Study Team set up in 1962 by 
the Planning Commission and the 
Government of Uttar Pradesh (Patel 

Commission) regarding the steps to 
be taken for the removal of the 
economic backwardness of four dis-
tricts of Eastern Uttar Pradesh.”
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